
1 Oral Answers [ 28 APRIL 1970 ] to Questions 2  

SHRI A. D. MANI : May I ask how 
many directives have been issued to the Oil 
and Natural Gas Commission even though it 
has been an autonomous body? He must have 
a record of the number oi directives issued by 
the Government to this   Commission. 

SHRI D. R. CHAVAN : Since its inception 
some time in the month of October 1959 only 
one directive has been issued by the Central 
Government and that too when the Koyali 
refinery which was constructed and erected by 
the Oil and Natural Gas Commission was 
transferred   to   the   IOC. 

SHRI D. R. CHAVAN : What the hon. 

Member is referring to is certain difficulties 
are coming in the way of functioning of. this 
Oil and Natural Gas Commission, if by 'nuks' 
he means difficulties. It is an autonomous 
body, and the work that has been done by the 
ONGC is at the time of inception it started 
producting about 10,000 tonnes of crude oil 
and it is producing today nearly 3.7 million 
tonnes. 

SHRI SUNDAR SINGH BHANDARI : Do 
you mean to say that there is no difficulty in 
its working? Is it not   going  slow? 

SHRI D. R. CHAVAN : When difficulties 
are brought to the notice of the Ministry,   
they   are   quickly   removed. 

SHRI KRISHAN KANT : May I know 
from the hon. Minister whether he has 
received any complaints regarding 
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the working of the Oil and Natural Gas 
Commission and whether they are thinking 
of removing those complaints? May I know 
what were Those complaints? Secondly, 
how much money has been allotted or given 
to this Commission up till now and what 
more efforts are going to be made so that it 
can work more efficiently? 

SHRI D. R. CHAVAN : Since its 
inception nearly Rs. 196.94 crores have 
been given to the ONGC both by way of 
loan and also by way of capital. As for 
complaints to which a reference has been 
made, no complaint has been received so 
far in the Department of Petroleum   and    
Chemicals. 

SHRI BANKA BEHARY DAS   : The 
Minister has said that he has not received 
any complaints. This Commission has 
acquired a certain amount of expertise in 
violation of labour laws and in violation of 
court orders. May I know from the Minister, 
keeping the autonomous character of the 
institution, whether the Government will 
issue a directive to this Commission that 
they must abide by labour laws and court 
order, whether it is given by a tribunal or by 
a court either in Dehra Dun or Ahmedabad 
or anywhere else? May I know specifically 
whether they will give such directive to the 
Commission ? 

SHRI D. R. CHAVAN : Unless there is a 
flagrant violation of labour laws no directive 
will be issued, because it is an autonomous 
body. Regarding certain matters which come 
under the functioning of the ONGC 
administration they will be looked into and 
dealt with at that level and they do not come 
to the Ministry. 

SHRI K. P. MALLIKARJUNUDU : I wish 
to know whether the Government's attention 
was drawn to a press report which is to the 
following effect. The seismic party of the Oil 
and Natural Gas Commission has been 
working in Masulipatnam, Andhra Pradesh for 
some time past. It is reported that combustible 
gas was thrown out and it burnt. Now they 
sent sample of that gas to the headquarters of 
the Oil and Natural Gas Commission. I want 
to know whether the attention of the 
Government has been drawn to this fact or 
not. If it did not reach the Government, may I 
know whether the Government would try to 
know the facts about it and place them \ before   
the   House ? 

SHRI D. R. CHAVAN : It does not arise out 
of this question. It is something which has 
appeared in the press. Naturally when 
something is reported to the Commission, the 
Commission's experts go into it and try to find 
out what it is. 

 

SHRI D. R. CHAVAN : Even though it does 
not arise out of this, I may mention for the 
information of the hon. Member that what he 
says about 'dabav' is all wrong. As a matter of 
fact there is a project which is working under 
the ONGC. That project has put in about g 
wells. I can mention the names of the places 
where the wells have been put in. But no   
hydro-carbon   has   been   found. 

SHRIMATI YASHODA REDDY : He gave 
a very unsatisfactory answer to the previous 
question. I would like to draw the attention of 
the Government that this is not the first time 
they are asked about this. It it not a fact that 
from the seismic data submitted by their own 
Department it looks as if they have found this 
much better than even the Cauvery deposit? 
But due to some hitch or political pressure, the 
Government of India has never exploited this 
deposit in Andhra Pradesh, near Masulipatnam 
sea-shore, wherea* they have given all help to 
Madras—it is not that I grudge it. But why has 
this been hanging fire for long like this ? And 
the Government never comes out with any 
correct or   satisfactory   answer. 

SHRI D. R. CHAVAN : There is no 
political pressure as such as the hon. Member   
has   said .   .   . 
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SHRIMATI  YASHODA REDDY : 
From the repor j.t least on the face of it, it 
looks as ii the off-shore areas near 
Masulipatnam h. ve got better deposits than  
the  Cauv( y basin.    Is it not so? 

SHRI D. R. CHAVAN : As a matter of fact, 
in these \idhra Pradesh off-shore areas, seismic 
s meys were carried out and there are no 
drillable structures in those off-short areas in 
Andhra Pradesh. The hon. Me iber must 
understand. Sir, that it is not that anywhere and 
everywhere drilling otld be done. First of all, 
geological, geophysical and seismic surveys 
have t< be carried out. After that certain dr> la 
)le structures have to be found. The geological 
and geophysical surveys ht .'e to be carried out 
to find structures. And after the structures are 
found out drilling is done. For the information 
of the hon. House, I may say that < a account 
of exploratory work done by he ONGG 87 
structures have been found in India and 67 
structures have been drill d, so far. It is not that 
some political pressure is exerted. As a matter 
of fa t, the country needs oil. 

J[INTERIM RET rax TO CENTRAL GOVERN-
MEN r EMPLOYEES 

*32. DR.    E JAI    MAHAVIR    : 
SHRI    ,AL  K.   ADVANI   : 

Will the PR ME MINISTER be pleased   to   
state 

 
(a) whether it is a fact that on 3rd April, 

1970, the Metropolitan Council of Delhi had 
adopted a resolution to the effect that the 
Central Government should give interim relief 
to their employees till the presentation of the 
report of the Third   Pay   Commission;   and 

(b) if so, what is the reaction of Gov-
ernment  in   this   regard?] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P.    C.    
SETHI)     : (a) Yes,    Sir. 

(b) The question of grant of interim relief 
has been included in the terms of reference   of 
the  new   Pay  Commission. 


